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The Central Civil Services (Conduct) Rues, 1964

Rule 18 Movable, Immovable and Valuable Property:

The Schedule

[See Rule 18(1)]

Return of Assets and Liabilities as on:?/?j.?0/1

Name of the Government Servant in full:- JO V 	 JH 19(,i4,

2. Service to which he belongs to:-

3. Total length of service up to dale:-

t) In Non-Gazetted Rank:-	 -	 A	 -
(II) In Gazetted Rank:-

4. Present post held and place of posting:-
6-V i l t& (fr/PJ

5. Total annual income from all sources Rs,
during the calendar year immediately
preceding the Ist day o f January, 2013:- 30	 ar/lvx

Declaration:-

1 hereby declare that the return enclosed namely Forms I to V are complete, true and
correct e On oca,
in

	

	
iii rpect o

UU rUle/f jt or Hi no 1

- ..........	 I	 Ii otdT	 ,ngt theGovernment servant either in his own name or in the name of any o 	 'p

Note 2:- If a Government servant is a member of Hindu Un vided Family with
coarcenaries rights in the properties of the family either as a Karta' or as a member, lie
shoUld indicate in the return in Form No, I the value of his share in sUdh property andwhere it is not possible tom indicate the exact value of such share, its approximate value.
Suitable explanatory notes may be added where necessary. 	 -
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FORM NOJ.	 -
SaIement of immovable property oh ftrsl appointment as on	 3	 (e.g. Lands House Shops othe r Buildings etc)
S-. Description Prec ise location' Area of Nature o1 1 Eton It	 not Date of	 acquired? Value at Pa	 11No I ^f DrI'... • JLy 	 3me UI ulsiT; l and (in land	 in t	 of own	 acqfflsitjWhether	 by the	 lars of annual jriDivision, Tatuka case of case 	 of intere name, 	 ion	 purchase,	 property sanctio income& VHf. In which land	 landedsi	 state in	 mortgage, lease,	 n	 a! fromthe property is and	 property.	 whose	 inheritance, gift or	 preseri thesituated and also buildin	 name	 otherwise)	 and	 bed	 propertthe	 distinctive gs)	 held and	 name with details 	 author yNo. etc.)	 .	 hisl	 her	 of

	

person..,	 ty,	 ii
i relations	 persons	 from	 any.hip,	 if	 J WnoM	 acquired
any	 to	 (address	 and
the Govt.	 connection of the
servant.	 Govt. servant, if

any,	 with	 the
-	 persori persons

concerned)
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Name Q	 p\'t.r	 iv1t1/ Ji1',q AA1
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FORM NO.i.
Statement of liquid assets on first appointment as on	 .

(1) Cash and bank balance exceedin g 3 months emoluments
(2) Deposfts loans, 

advances and investments (such as shares, securjtes debenlures etc.)
Sr. Descriptionan)e 

& address of iAmount	 f
 

not in Own name, 
name and 3ddresIAnnuaj

No.	
company, Bank etc.	

n

of person in chose name held and hisq incomeLL
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Statementof movable propeily on firstappoinimen as on 	 /
Sr.No. Description of Item	 Pride value at the time of acquisition If not ino 	 name, name How acquired with Remasarid! or the total payments made up to and .acjdress of the person approximale date ofthe date of return, as

 the case may be in in whose name and his! acquisitjo,

1.	

on hire her relationship with the
purchase of instafiments. basis-	 G0vt- Servant.
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Date:-
Signature:-

Name 'ame jj COAA. Srant:-
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FOR, I'NOJ.
-Stafemern of 

movable ropey on first appointment as on

Provident FundSr.	 I Policy No. & Date Name 	 of Sum	 Aou	 of IYPe	 of i Closing	 Contribution Total
No. of Policy	 !Insurance	 insured/	lannual	 Provident	 baIan as last madeCompany	 date	 of premium	 Fund! GPF/ repo	 bymaturity	

CPF Account the Audit/
7	

I	 No.	 iAccount
Officer I
alonvjth the

! date of such
balance.
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Remarks Of there is dispute
regarding closing balance, the
figures accord'-) . to the Govt.
servant should also b
fllemjaned in this coiumnj
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Statement of Debt,, and Other LiabjUtes on First

140 V.
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Name of Govt Servant:.
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